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THE CHHA'ITTSGARH TONAH'[ PRATADNA N[VARAN ACT 2005

~ (NoI17 of 2005)

v o - - ~

Be 11 cnacted by the Chhamsga:h Leglslature in {hc Flf{y sucth year of lhe Repubhc ol’ h'idia as Iollows —_

Short l.llIe, e:_:t.ent and
fommencement.

Defintiions.

- Act net-ih-derogation of

any ather law.

" punishment for Kentify-

ing Tonahi.

Punishment for herass-
. ment

L@y : oiat 'fy'he bc]'cnﬁ\nf“by

() . This Actmay-be called the Chhatusgarh Tona]u Pratadna Nuvaian Adhmlyam
'- 2005. . : _ . _

2 u extands to the wbole Smw of cm:.amsguh

o _'(3) (4 sha.l[ come mm forcc from lhe da{e ofi 1Ls pubhcaugn in lhe. Oﬁ‘u::al Gazenc.

[

i "Irl llusAcl un.lcss Ihe contcxt oLherwrsc mquucs -—- .

OF "Tonahl" means pcrson mdlcalad byany pérson or peLsons l.haL he w:ll harm or
", possesses, power to harm or: thcn:by he intends to harm- any other pcrson or
- persons of society: or animal or ]n'mg thingsby. black magxc, evil eye'orby any
' other means, whclher lmown as Daya.n Tonaha or by any o!hcr namcs o

. (2){' "Identifier" means person who mdtcatcs any pc:soa ag 'I‘dnam or mdums other o
) person (o l.lld.l-cale or by his deed, words, , gesture or behaviour helps- (o indicate . .

' -.orknowmgly does anythmgso lhemby ofi. the basis of “such’ mdgcauon that

. 'person’may | ‘be-haymed or appmhe.ndud to; bcharmed oF his sacunty and honaur -

-'mnybcadversclyaﬂ'ecled. . e s L
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U Lmng things :alleged to be affecied by Tonahi. and 'make him powerless by
_[harphook, lotka, tanlm—mantm or by any means. )

(4 "Damage” mctudgs phys:cal, meatal and economic harm and harm to reputd-
‘ton. ' S - ' _—

(5) “Code mca.ns Lhe. Code of Crinﬁha.l Proced ure, 1973 (N'o. 2 of 1974):

The Prowsmnof this Acl shall be in addition to and nut ia demgaum of any other law
for the lime bemg in force. ’ )

Whoever identifies any person as tonahi by any means shall be punished with rigorous
imprisonment for a ierm which may extend 10 3 yewrs and afso with fine.

Whoever causes physical or mental harassment or damage 1o any persen identified by
him or any person as (onahi shall be punished with dgorous :mpnsonrnenl for a term
which may exlcnd ta 5 yeers.and also with fine. )

; ] ! a.mc ‘whal 50 eve.r means- pecson wha
¢yl Glainps .wﬁbsseS‘powlsrsto control, cure; treat Tonahi or any person or apinial or

———— e —— '
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Whoever does any act of jhar-phook, totka, use of tantra-mantraor anything as Ojha

. upon any persod indicaied as a tonahi or any olher person or ammal or living thing
alleged 1o be affected by such tonahi, under any claim of treatment or contiol shall be-

punished with ngorous imprisonment for a term which may extend to 5 years and also
with finé. . -

<

Whoever claims to have ‘power to hamo any person or animal or hvmg things by black

magic, evil eye or by any ‘other means and publicizes it and Iries fo disturb the pubhc

.tranquility Or.peace or Causes annoyance of harms others shall be pumshcd with
gorous lmpnsonment for a term which may- cxtend 10 one }'ea:r and also with fine.

Whocvcr altempls © comnl any oﬂ'ence pumshablc under this Act or to cause such
offence to be Committed and in suck aucmpt does any Act towards the commission of

- um oft‘ence shall be pumshcd wnh the pumshmenl prowded Tor the oﬁ’eucc

Eve:y oﬁ'ence under this Acr. shall bc lnab‘lc by the Tudicial Maglsuatc Firsl Class

wanhslandmg anthmg couuuned in 1hc Code of C‘rumna.l Proccdurc 1973 (P-o 2

of 1974)— _ o ¢

{a)_ - -every offence punishable under this Act shall be cog:ruzable and nonbailable;

) .no person accused of ap oﬁ'cnce pumshablc under this Act shau bc releascd on'

bail or on his own bond unless, the, public prosecutor | bas been gwcn an oppor-
lumly to oppose the apphc.auon forsuch rglease.

Nothing contained iu scctio 360 of the Cods of Crin il Procedum 1973 (No. 2 of‘ .

1974) orinthe Probation of ‘Offendecs Act, 1958 (Nﬂ’2oaf 1958) shall apply 104

- .person convicted of an cffcnce undc: this Act unicss such pcnon is under elghtecn
: yea:s of age. :

..-\

thrca senternce of fine is 1mposed under Secﬂcms 4.5 and 6 the com'! in ﬂxmg Lhe :
amount of the fine shall take into con&dcrauon the physmal aud memal damage caused -

to ﬂcmn mcludmg a.ny cost of treatment. .

* No sbii, prosccution or othe_r iegal procecdmg shal] lie 3ga.m.st the Stale Government -

or any officer of (he State Gévemme or any other person exercisiog mny power or
discharging zny function or performing any duty under this Act, for anything done in
good faith or intended 1o be dobe under this Act or any rule made thereunder.

The State Government fnéy:._ by natification make the rules to camry out the provisions
of this Act. ' )

Every rule made under this Act by the state government shall be laid. as soon

as may be after it is made, before the state-legislamre,

——

thn 8 cour{ lmposc.i Scnlcﬂcc of ﬁn.e lhc court shall whcn passmg Judgmenr ordcr -

Fupishunent for nlleged
airing,

Punishment fur claiming
to be 1onahi.

Punisbment for ati¢mpt

la commlit offence.
- Trial of offences onder
, theAct.

. Ofrences tobe cognizable
. pnd nonhmnble

Applleatisn of Séction’
360 ofthe Code of Crimi-
nal Pracedure, 1973 and
of the Pribation of OI-
l‘enders Act, 1958,

Matters t be jaken into
mnsldemunn for ﬂxing
ﬁ.ne.

Order for Corn-pensn-

* " Bar of Jucisdlctian.

Protecton of Actle

taken in good faith.
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